
High Court of Jammu and Kashmir at Jammu 

Order 

No: c:=, ?-- Dated: , f"t \ )o \ 1-

Sanction is hereby accorded to the additional allotment of funds in 
favour of the following Courts, under Major Head 2014-Adm. Of Justice, Sub 
Head 0488-D&S Judges, under various object heads during the current 
financial year 2017-18 as per detail given below:-

S.No. Name of the court 

1. Pr. D&S Jud~, Kar~iL 
2. Chief Judi. Magistrate, Leh. 
3. Sub Jud~e, Vailoo. 
4. Munsif[, Katra. 
5. Munsift Buniyar. 
6. Munsi[{, Tan~dhar(Karnalt) 
7. Addl. Mob. Mag. KltaltsL 

By Order. 

No: '2~)-o- 31 )A~ 
Copy "to the:-
1. Pr. D&S Judge, Kargil. 
2. Chief JudL Magistrate, Left. 
3. Sub Judge, Vailoo. 

Rs. In lacs. 
T.E. 2071-P&ORB (NPS) 

1.00 --
0.40 ---
0.25 -
---- 0.30 
-- 0.70 
---- 0.40 
0.30 --

~~~ 
Dated:_~_. _!_\\{__,~\_J-o_\ _1 _ 

4-5 Munsiff, Katra./Buniyar/Tangdltar 
0 

5. AddL Mob. Mag. Khaltsi. 
7-12 Try Officer, Leh/Vailoo/Katra/Kitaltsi/Kargii/Buniyar/Tangdhar(Karnah) . 

.... For in f. and nla 
13 Order file. 


